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MR. SPEAKER; I will examine it.
SHRI JYOTIRMOY BOSU: I want 

to hear the tape.
MR. SPEAKER: I cannot fix any 

time-limit.

12.46 hrs.

PAPERS LAID ON THE TABLE 
Indian W ireless T elegraphy (Com­
m ercial ,Radio O perators Certi­
ficates of P roficiency and L ince to 
operate W ireless T elegraphy) 

A mendment R ules

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI JAGANNATH PAHADIA): 
On behalf of SHRI H'. N. BAHUGUNA, 
I beg to lay on the Table a copy of 
the Indian Wireless Telegraphy 
(Commercial Radio Operators Certi­
ficates of Proficiency and Licence to 
operate Wireless Telegraphy) Amend­
ment Rules. 1972 (Hindi and English 
versions) published in Notification 
No. G.S.R. 1553 in Gazette of India 
dated the 9th December, 1972, under 
sub-section (5) of section 7 of the 
Indian Telegraph Act, 1885 [Placed 
in Library. See No. LT-4083/72-].
S tatem ent re . R ep orts  o f  Adm inis­
t r a t iv e  R e form s C om m ission ’s R ep ort 
and N otifica tion s  under A r t i c l e  318 

o f  the C on stitu tion

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF PER- 
SONNEL (SHRI RAM NIWAS 
MIRDHA): I beg to lay on the
Table: —

(1) A statement (as on 30-11-72) 
(Hindi and English versions) on the 
decisions taken on various Reports 
of the Administrative Reforms 
Commission and the implementation 
of these decisions. [Placed in Lib­
rary. See No. LT-4084/721.

(2) (i) A copy each of the fol­
lowing Notifications (Hindi and En­
glish versions) issued under sub- 
clfiuuae (a) of artlde 3X8 of the 
Constitution:—

(a) The Union Public Service

Commission (Members) Regula­
tions 1969, published in Notifica­
tion No. G.S.R. 2404 in Gazette of 
India dated the 11th October, 
1969.

(b) The Union Public Ser­
vice Commission (Members) 
Amendment Regulations, 1972, 
published in Notffi option No. 
G.S.R. 977 in Gazette of India 
dated the 19th August, 1972.
(ii) A statement (Hindi and Eng­

lish versions) showing reasons for 
delay in laying the above Noiflca- 
tions.
TPIaced in Library. See No. LT- 
4085/721.

S tatement correcting answers to 
U.S.Q. No. 2206 and Review  and A n­
nual Report of Indian R are Earths.

L i m i t s , B ombay

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI K. C. PANT): I beg to lay
on the Table—

(1) A statement correcting the 
answer given on the 29th Novem­
ber, 1972 to Unstarred Question No. 
2206 by Shri Hukam Chand Kach- 
wai.

Statement

Unstarred Question No. 2335 which 
was put on the 29th November, 1972 
and the original version of which was 
in English language, had sought in­
formation as to whether the Nagar 
Tatha Gram Nivesh Adhyadesh had 
been received from Madhya Pradesh 
for prior approval of the President 
and if so, whether approval had been 
accorded to it. It had been stated 
in reply to that Question that the 
Adhyadesh had been received and 
that approval had been accorded to it. 
The Hindi version of the Question 
also referred to the Nagar T?tha 
Gram Nivesh Adhyadesh and sought 
the same information as the English 
version. The Madhya Pradesh Gov­
ernment in their ^argispandeiiqt des­
cribed this Ordinance in Ifoglish as


